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peaceful discussion on the Motion of thanks on the President's Address today and try to
complete the discussion today and take up the Budget and also the Bills on which there
is a broad consensus. I hope the entire House will agree with me and try to cooperate
because the time is very short. ...(Interruptions)... Shrimati Kahkashan Perween.

...(Interruptions)...
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THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, I wish to make one suggestion. Notices have been admitted, but debate
on the Motion could be started now itself. If the House agrees, we could start right now.

...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): No, no. ...(Interruptions)... Sir, we have

important issues. ...(Interruptions)...
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Lawyers' strike all over India

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, 1.5 million lawyers of
the country are on strike today. They have been raising demands since long, but their
grievances have not been redressed by the Government so far. Their demands include
a budgetary allocation for lawyers' welfare, insurance coverage for lawyers and their
dependents, stipend for new entrants at the Bar, housing scheme for lawyers and
appointment of Advocates as Presiding Officers and members of Tribunals and other
authorities. They have been making these demands for a long time, but, unfortunately, the

Government has not paid any heed to their grievances.

Sir, through you, I would like to request the Law Minister, as he is present here,
that some message should go to the agitating legal community who are on strike today all
over the country and their grievances must be adequately addressed by the Government.

SHRI C. M. RAMESH (Andhra Pradesh): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.
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